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'THE HARYANA LEGISLATIVE ASSEMBLY

[(ALLOWANCES AND PENSION) OF MEMBERS]
ACT, 1975

(Haryana Act No, 2 oF 1975)

[Received the asent of the Governor of Haryana on the
21st January, 1975 and first published for general
information in the Haryana Government gazelte
(Extraordinary), Legislative Supplement Part [
of 22nd January, 1975.]

1 2 3 4
Year No. Short Title Whether repealed or otherwise
affected by legislation
1975 2 The Haryana Legislative Amended by Haryana Act
Assembly 23 of 19757

H{Allowances and Pension) Amended by Haryana Act
of Members) Act, 1975 24 of 1975%

Amended by Haryana Act
22 of 1976°

Amended by Haryaﬁa Act
6 of 1977

1. For Statement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 27th December, 1974, pages 1839.40.

ra

Substituted for the word "Allawances” by Haryana Act & of 1977.
3. Substituted for the word "Allowances” by Haryana Act 6 of 1977.

4. For Statement of Objects and Reasons, see Haryana Government Gazeite
{Extracrdinary}, dated the 7th August, 1975, page 1042,

5. For Statement of Objects and Reasons, see Haryana Governent Gazette
(Extracrdinary), dated the 9th August, 1975, page 1052.

6. For Statement of Objects and Reasans, see Harvana Government Gazette
(Extraordinary}. dated the Ist July, 1976, page 206.

7. For Statement of Objects and Reasons, see Haryana Government Gazelte
{ Extraordinary), dated the 25th March, 1977, pages 475.
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2 3 4

Year

No. Shont Title Whether repealed or otherwise
affected by legislation

1975
Contd.

Amended by Haryana Act
19 of 1977

Amended by Haryana Act
20 of 19787
Amended by Haryana Act
13 of 1979°

Amended by Haryana Act
16 of 1980°

Amended by Haryana Act
17 of 1980°

Amended by Haryana Act
18 of 1980¢

Amended by Haryana Act
31 of 19807

Amended by Haryana Act
37 of 1980°

Amended by Haryana Act
§ of 1984°

. For Statement of Objects and Reasons, see Haryana Government Gazetie

( Extraordinary), dated the 4th Tuly. 1977, page 1202,

For Statement of Objects and Reasons, see Haryena Government Gazelle
{ Extraordinary), dated the 24th August, 1978, page 1155.

For Statement of Objects and Reasons, see Haryana Government Gazefte
{ Extraordinary), dated the 10th March, 1979, page 524.

For Stalement of Objects and Reasons, see Haryana Government Gazette
{Extraordinary), dated the 1ith March, 1980, page 500.

For Statement of Objects and Reasons, see Haryana Government Gazefte
{ Extraordinary), dated the 11th March, 1980, page 462.

. For Sialement of Objects and Reasons, see Haryana Government Gazetre

{ Extraordinary), dated the 17th March, 1980, page 566,

. For Statement of Objects and Reasons, see Haryana Government Gazette

( Extraordinary), dated the Sth July, 1980, page 1280.

For Statement of Objects and Reasons, see Haryara Governmen: Gazerte
{ Extraordinary), dated the 15th December, 1980, page 2235.

For Statement of Objects and Reasons, see Haryana Govemment Gazette
(Extracrdinary), dated the 27th March, 1984, page 518,
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2 3 4

Year

No, Short Title Whether repealed or otherwise
affectcd by legislation

Amended by Haryana Act
9 of 1984

Amended by Haryana Acl
7 of 1985°

Amended by Haryana Act
11 of 1985*

Amended by Haryana Acl
5 of 1986°

Amended by Haryana Act
20 of 1986*

! Amended by Haryana Act
16 of 19885

Amended by Haryana Act
8§ of 19897

Amended by Haryana Act
8 of 1990

Amended by Haryana Act
¢ 12 of 1990°

. For Statement of Objects and Reasons, see Haryana Government Gazette

{Eatraordinary}, dated the 27th March, 1984, page 550.

. For Statement of Objects and Reasons, see Haryana Government Gazelte

{Extraordinary], dated the 28th March, 1985, page 481.

. For Statement of Objects and Reasons, see Haryana Government Gazerte

( Extreordinary), dated the 26th September, 1985, page 1630.

. Far Statement of Objects and Reasons, see Aarvana Government Gazette

(Extraordinary), dated the 27th February, 1986, page 373.

. For Siatement of Objects and Reasons, see Haryana Government Gazefie

{ Extraordinary), dated the 25th November, 1986, page 1379.

. For Statement of Objects and Reasons, see Haryana Government Gazeite

{ Extraordinary), dated the 25th March, 1988, page 420.

. For Statement of Objects and Reasons, see Haryana Govermment Gazetie

{ Extraordinary), daled the 13th March, 1989, page 617.

For Statement of Objects and Reasons, see Haryana Government Gazette
{ Extraordinary), dated the 28th March, 1990, page 549,

For Statement of Objects and Reasons, see Haryana Government Gazette
{Extraordinaryj, dated the 3rd September, 1990, page 1632,
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2 3 4

Year

No. Short Title Whether repealed or otherwise
' affected by legislation

Amended by Haryana Act
6 of 1991

Amended by Haryana Act
Z of 1993°

Amended by Haryama Act
5 of 1995?

Amended by Haryana Act
7 of 1997*

Amended by Haryana Act
16 of 1997

Amended by Haryana Act
16 of 1998*

Amended by Haryana Act
5 of 19997

Amended by Haryana Act
9 of 2002¢

[

. For Statement of Objects and Reasons, s¢e Haryana Governmer: _-azelle

(Extraordinary), dated the 14th March, 1991, page 645.

Far Statement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 22nd December, 1992, page 2622.

For Statement of Objects and Reasons, see Haryana Government Gazerte
(Extraordinary), dated the 20th February, 1995, page 254.

For Siatement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 20th March, 1997, page 729.

For Statement of Objects and Reasons, see Haryana Government Gazetie
{Extraordinary), dated the 22nd July, 1997, page-1761.

For Staiement of Objects and Reasons, see Haryana Govermmnent Gazerte -
( Extraordinary), dated the 25rh July, 1998, page 1245.

For Statement of Objects and Reasons, see Haryana Govermment Gazette

‘(Extraordinary); dated the 5th Februgry. 1999, page 201. .

- For Statement of ij-e,cts and Reasons, see Haryana Goavermment Gazetre

(Extraordinary), dated the 20th March, 2002, page 592. -
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AN
ACT

to provide for the 1[allowe-mce's and pension] of members of the
Haryana Legislative Assembly.

Be it enacted by the Legislature of the State of Haryana in the
Twenty-fifth Year of the Republic of India as follows :—

1. This Act may be called the Haryana Legislative Assembly
l[(Allowance and Pension) of Members] Act, 1975.

2. In this Act, unless there is anything repugnant in the subject or
context,—-

(a) "Assembly" means the Haryana Legislative
Assembly ;

(b) " Committee” means a select committee or other
committee of the Assembly and includes any
committee appointed by the State Government for a
purpose connecied with the business of the
Government ; '

(c} "Deputy Speaker".means'the Deputy Speaker of the
Assembly ;

(d) "Leader of the Opposition” means the member of the
Assembly who 1is for the time being recognized as
such by the Speaker of (he Assembly ;

(e) "member” means a mémbcr of the Assémbly other
than a Minister or the Speaker, or the Deputy
Speaker ; : )

(f) "meeting” means a meeting of the Assembly or of a
committee thereof ;

(g} "prescribed" means prescribed by rules made under
this Act ; and ' '

(h) "Speaker" means the Speaker of the Assembly.

1. Substituted by Haryana Act 6 1977.

Short tille.

DeRnitions,
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Compensatory 3. (1) Subject to the conditions herein contained there shall be
allowances.  pajd to each member from the date on which he takes oath a compensatory

allowance '[at such rates as may be prescribed].
{2) If a member—

{a) fails to attend at least ninety per centum of the lotal
number of meetings held in any month; or

(b) elected during the course of a month fails to attend at

" least ninety per centum of the total number of meetings

held in that meonth subsequent to the date on which he
takes his oath,

he shall not for that month be paid any compensatory zllowance other
than an allowance '{at such rates as may be prescribed] for every meeting
actually attended by him as such member unless he satisfies the Secretary
of the Assembly that he was prevented by reason of ill-health or any
other sufficient cause from attending the required number of meetings :

. Provided that no member who draws the compensatory
allowance prescribed in this sub-section shall receive a sum greater than
ninety per centum of the amount that would be due to him in any one
month under sub-section (f ) had he attcnded the rcqtusue number of
meetings.

[(3) Wherein any month there have been no meetings or no
meeting is held after the election of a member during the course of a month,
the member shall be paid full compensatory atlowance for such month.)

(4) Notwithstanding anything hereinbefore contained, no
compensatory allowance shall be paid to any member in respect of any
period during which he was under legal detention *[unider any law other
than the Maintenance of Internal Security Act, 1971] for the time being
in force.

[Explanation.—For the purposes of this section, the term
"member” shall not include the Leader of Opposmon Chief
Parliamentary Secretary or Parliamentary Secretary.]

1. Substituted by Haryana Act 16 of 1997.

2. Substituted by Haryana Act 19 of 1977 and shall be decmad to have been
substituted w.e.f. st June, 1975.

3. Added by Haryana Act 5 of 1999,
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'[3A. Notwithstanding anything contained in any other law for the

time being in force, there shall be paid to each member a constituency

allowance *[of eight thousand rupees per mensem or as may be prescribed].

Explanation— For the purposes of this seclion a member shall
include the Chief Minister, a Minister, a Minister of State, 2 Deputy
Minister, the Speaker, the Deputy Speaker, the Chief Parliamentary
Secretary and a Parliamentary Secretary.]

I[3B. There shall be paid to each member a sumptuary allowance
.of one thousand rupees per mensem or as may be prescribed from time to
time. '

3C. There shall be paid to each member an office allowance of two
thousand five hundred rupees per mensem or as may be
prescribed ; '

Provided that an office allowance to maintain office in his
Constituency/District shall be paid to the Leader of Opposition at such
rate as is admissible to a Minister under the Haryana Salaries and
Aliowances of Ministers Act, 19707].

4, (1) In addition to the allowances payable under this Act, the
Leader of the Opposition shall be catitled to receive *[a salary of *(eleven
thousand rupees) per mensem and a sumptuary allowance at the rate as
may be prescribed].

{2) He shall also be entitled without payment of rent to the use
of a furnished residence at the - headquarters of the State Government
throughout his term of office and no charge shall fall on him personally

1. Inseried by Haryana Act 23 of 1975.

2. Substituted by Haryana Act 17 of 1980 w.e.f. 1st Aprii, 1980 and further
substituted by Haryana Act 7 of 1985 and further substituted by Haryana Act
16 of 1988 w.e.f. Ist April, 1988 and further substituted by Haryana Act § of
1989 w.e.f. 1st March, 1989 and further substituted by Haryana Act 8 of 1990
w.e.f. lst April, 1990 and further substituted by Haryana Act 2 of 1993 and

further substiteted by Haryana Act 16 of 1997 and further substiuted by Huryana

Act 9 of 2002.
3. Inserted by Haryana Act 16 of 1998.

4. Substituted by Haryana Act 16 of 1988 w.e.f. Lst April, 1988 and further
substituled by Haryana Act 2 of 1993 and further substituted by Haryana Act
16 of 1997

5. Substituted by Haryana Act 16 of 1998,

Constituency
allowance.

Surpfuary
allowance.

Office
allowance.
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in respect of the maintenance of such residence, or, in lieu of such residence
shall be entitled to be paid such allowance not exceeding three hundred
rupees per mensem as the State Government may determine.

'[{2A) He shall also be entitled to a conveyance allowance at
the rate of *(ten thousand rupees) per mensem or in lieu thereof a State
car, the expenses on the maintenance and propulsion of which shall be
borne by the State Government subject to such restrictions as may be
imposed by the State Government, from time to time, for the use of State
cars by the Ministers : '

Provided that the maintenance and propulsion expenses of the
State car in use by him shall not be subject to the limit of *(ten thousand
rupees) per mensem.

(2B) He shall further be provided with a telephone at his
residence at the headquarters of the State Govermment, at the expense of
the State Government, subject to such restrictions as may be imposed by
the State Government, from time to time, for the use of residential
telephones by the Ministers.]

3{(2C) He shall further be entitled to stationery and slarﬁps or
incur expenditure thereon upto the value of not more than two thousand
and four hundred rupees per-annum.

{2D) He shall also be entitled, while on‘tour, to daily allowance
as admissible to a Minister.

“(2E) Notwithstaning anything to the contrary contained in
this Act, the Leader of the Opposition shall not be entitled to daily
allowance for attending meetings of the committees of the Haryana
Legislative Assembly.]

(3) He shall further be provided with the following staff,
namely ‘—

(i) a personal assistant; and

(ii) apeon

1. Tnserted by Haryana Act 37 of 1980 w.e.f. Lst July, 1980.

2. Substituted by Haryana Act 16 of 1597 and further substituted by Haryana Act
16 of 1998,

3. Inserted by Haryana Act 8 of 1984,
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{4} The salary and allowance referred to in ‘[sub-section (/},
{2) and (2A)] respectively shall be exclusive of the tax payable in respect
thereof under any law relating 10 income tax for the time being in force
and such tax shail be borme by the State Government.

Explanation—For the purposes of this sub-section, the salary and
allowance received by the Leader of the Opposition during any financial
year shal! be deemed to be his only income for that financial year.

2[5. (1) Subject to such conditions and limitations as may be
imposed by rules made under this Act, there shall be paid—

fa) tothe Speaker and the Deputy Speaker such travelling
and halting allowances ?[as admissible to a Minister] ;
and

(b} to each member— _
(i) such travelling allowances as may be prescribed ;

(ii} a halting allowance *[at the rate of rupees five
hundred per day or as may be prescribed] for each
day of attendance at a meeting of the Assembly or
committee or in respect of journeys undertaken
under the orders of the Speaker for any other
business any where connected with his duties as a
member :

S[ * % * * * * #® *T;

Provided further that if a member has been ordered to
absent himself from a meeting or meetings of the
Assembly under the Rules of Procedure and
Conduct of Business in the Haryana Legislative
Assembly for the ime being in force, he shall not

Substituted by Haryana Act 37 of 1980 w.e.f. 1st July, 1980.
Section 5 renumbered as sub-section (1) by Haryana Act 16 of 1980.
Substituted by Haryana Act 9 of 2002,

Substituted by Haryana Act 24 of 1975 and further substituted by Haryana
Act 9 of 1984 and further substiwuted by Harvana Act 8 of 1985 w.e.f,
st March, 1989 and further substituted by Haryana Act 2 1993 and further
substituted by Haryana Act 7 of 1997 and further substituted by Haryana Act
16 of 1997 and further substituted by Haryana Act 9 of 2002.

5. Omitted by Haryana Act 24 of 1975.

BowWoRo

Other
allowances.
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be entitled for such period of absence to the
allowance :

Provided further that a member shall also be entitled to
halting allowance,—

(1)

(2)

where he arrives for attending a meeting of the
Assembly one or two days earlier to the date of
such meeting, or departs from the place of such
mesting one or two days immediately after the
date on which the Assembly 1s adjourned sine
die, for such one or two days, as the case may
be, of amival and departure, and

where he arrives for altending a meeting of a
committee one day earlier to the date of such
meeting, or departs from the place of such
mecting onc day immediately after the
conclusion of the business of the committee, for
such one day of arrival and departure ;

(iff) an incidental allowance '[at the rate as may be
prescnibed] for the day of departure from and
incidental allowance ‘{at the rate as may be
prescribed] per day for the day of arrival at the
usual place of residence of the member when he
leaves his usual place of residence to attend a
meeting and returns thereto after the meeting.

Explanation.—A break of léss than four days between two
successive meetings of the Assembly or committee shall be deemed to
be a day or days of attendance for a member who does not leave the
place of the meeting during such break :

Provided that nothing in this section shall entitle the Speaker
or the Deputy Speaker or any member to any travelling or halting
allowance if such person ordinarily resides or carries on business at any
place within five miles of the place at which his attendance is required
in connection with his duties as Speaker or Deputy Speaker or member,

as the case may be.]

1. Substituted by Haryana Act 16 of 1997.
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'[{2) Nothing in sub-section (/) shall debar a member from
claiming halting allowance under that sub-section for the day of the meeting
merely on the ground that the meeting was adjourned for want of quorum
or cancelled for any reason whatsoever, if the member came to know of
such adjournment or canceilation after arrtving at the place of the meeting. ]

6. (I) A member shall be entitled to such residential
accommodation on concessional rates at the place of sitting of the
Assembly as may be prescribed

*[(2) Every member shall, at the expense of the State
Govermment, be provided with a telephone, at his option , either at his
permanent place of residence or at Chnadigarh or if for any reason such
facility cannot be provided al such place, at any other place, specified by
the member. ]

*(3) A member provided with a telephone under sub-section
(2) shall be paid an allowance of ’frupees ten thousand] per mensem or
as may be prescribed.]

J[Explanation — For the purposes of sub-sections (2) and (3), a
Member shail include the Chief Minister, Minister, a Minister of State,
2 Deputy Minister, the Speaker, the Deputy Speaker the Chief
Parliamentary Secretary and a Parliamentary Secretary ]

7. (1) every member shall be provided with—

5[{a) the facility of free travel which shall entitle him
(including members of his family), to travel to *(any
place in India or outside India) through any mode of
transport. He shall be reimbursed the actual expenses

1. Inserted by Haryana Act 16 of 1930.
2. Substituted by Haryana Act 37 of 1980.

3. Substituted by Haryana Act 9 of 1984 and subslituted by Haryana Act 8 of
1989 w.e.f. 1st March, 1989 and lurther substituted by Haryana Act 8 of 1990
w.e.f. Lst April, 1990 and further substituted by Haryana Act 2 of 1993 and
further substituted by Haryana Act 7 of 1997 w.e.f. Ist April, 1997 and further,
substituted by Haryana Act 16 of 1997 and further substituted by Haryana Act
16 of 1998. :

4. Added by Haryana Act 24 of 1975.

5. Substituted by Haryana Act 7 of 1985 and further substituted by Haryana Act
12 of 1890 and further substituted by Haryana Act 7 of 1997.

6. Substituted by Haryana act 16 of 1997,

Amenities.
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incurred by him for undertaking such joumey subject
to 2 maximum of 'fone lac and twenty-five thousand
rupees] per annum or as may be prescribed :]

2[(b) (i) two free non-transferable passes which shall entitle him
and his wife or any other person accompanying him to
travel at any time by any public service vehicle of
Haryana State Transport Undertaking, including deluxe
coach; and '

(it} one free non-transferable pass which shall entitle him
to travel at any time within the State of Haryana or the
Union Territory of Delhi or the Union Territory of
Chandigarh by any public service vehicle of the Pepsu
Road Transport Corporation :

Provided that if the joumney is performed by him by an
air-conditioned vehicle, he shall pay the difference
between the fare of such vehicle and that of a deluxe
vehicle.]

Explenation -— For the purposes of clause (b), a journey
shall be deemed to be a journey within State of Haryana
or the Union Termitories of Delhi or Chandigarh, where
the place of commencement of the journey and the
destination thereof are situated in such State or any
such Union Territory, or the place of commencement
is situated in such State and the destination in any such
Union Territory, or the place of commencement is
situated in one such Union Territory, and the
destination in another such Union Territory,
notwithstanding that the territory of any other State or
Union Territory intervenes.

3[Explanation II.— For the purpose of this sub:section a
member shall include the Chief Minister, a Minister, a
Minister of State, a Deputy Minister, the Speaker, the

. Substituted by Haryana Act 16 of 1998 and further substituted by Haryana

Act 9 of 2002.

. Substituted by Haryana Act 13 of 1979.
. Substituted by Haryana Act 23 of 1975 and shall be deemed o have always

been substituted.
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Deputy Speaker, the Chief Parliamentary Sceretary and
a Parliamentary Secretary.]

2} The free passes issued to 2 member under sub-section (f)
shall be valid for the teom of his office and on the expiration of such
term, such passes shall be surrendered by him to rhe Secretary of the
Assembly.

(3} Nothing in this section shall be construed as disentitling
a member to any travelling allowance to which he is otherwise entitled
under the provisions of this Act or the rules made thereunder.

117A. *{(1) Every person shall be paid a pension of one thousand
four hundred rupees per mensem if fe has served as a Member upto a
period of two years, two thousand five hundred rupees per mensem for a
period exceeding two years but not exceeding five years and an additional
pension of five hundred rupees per mensem for every additional year or
part thereof exceeding a period of five years and family pension shall be
admissible as may be prescribed to surviving spouse and after his or her
death to the children (upto the age of 18 ycars) of members who had
been drawing pension undcr the Act.}

3{(1-A) No pension shall be admissible under sub-section (1)
‘(to a member in respect of the term and during the period for which he
is disqualified} under the Representation of the People Act, 1951, or any
other law for the time being in force. }

3[ Proviso} * * *

S((JAA) Every person, who draws pension or family pension or
is entitled to draw the same shall, in addition to the pension or family
pension, as the case may be, admissible under this Act, shall be paid

dcarncss allowance on pension, as is admissible to other pensioners of .

the State Government. ]

L. Insetted by Haryana Act 6 of 1977.

2. Substituted by Haryana Act 7 of 1985 and further substituted by Haryana Act
6 of 1991 and further substituted by Haryana Act 16 of 1997 and further
substituted by Haryana Act |6 of 1998,

3. Inserted by Haryana Act 20 of 1978 w.e.f. 8ih April, 1977.

Substituted by Haryana Act 18 of 1980 w.c.f. 8th Aprii, 1977.

5. Addcd by Haryana Act 20 of 1986 and further substituted by Haryana Act 6 of
1991 and further substituled by Haryana Act 16 of 1997 and further omitced By
Haryana Act 16 of 1998. ’ '

6. Inserted by Haryana Act 5 of 1999,

B
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YProviso] * *

(2} Where any person entitled to pension under sub-
section (1 )—

(i) iselecled 1o the office of the President or Vice-President
ot is appointed to the office of the Governor of any
State of the Administrator of any Union Ternitory ; or

(if) becomes 2 member of the Council of States or the House
of the People or any Legislative Assembly of a State or
Union Territory or any Legislative Council of a State
or the Metropolitan Council of Delhi constituted under
section 3 of the Delhi Administration Act, 1966; or

(iti) is employed on a salary under the Central Government
or any State Government or any corporation owned or
controlled by the Central Government or any State
Government, or any local authority or becomes
otherwise entitled to any remuneration from such
Government, corporation or local authority,

such person shall not be entitled to any pension under sub-section (1) for
the period during which' he continues to hold such office or as such
member, or is so employed, or continues to be entitled to such
remuneration :

Provided that where the salary payable to such person for
holding such office or being such member or so employed, or where the
remuneration referred to in claose (iii) payable to such person, is in either
case, less than the pension payable té him under sub-section ({), such
person shall be entitled only to receive the balance as pension under that
sub-section.

2[(3) Where any person entitled to pension under sub-
section (1) is also entitled to any other pension, such person shall be
entitled to receive the pension under sub-section (1) in addition to such
other pension.]

1. Inserted by Haryana Act 6 of 1991 and further omitted by Haryana Act 16 of
1997.

2. Substituted by Haryana Act 16 of 1997,
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l[ % 2 * & * *]

’[{4) In this section a member means a person who, after the
commencement of the Constitution of India,—

{a} has been a member of—
(i) the Haryana Legislative Assembly ; or .
(if) the Punjab Legislative Assembly ; ar
(iif) the Punjab Legislative Council ; or

- (iv) the Legislative Assembly of the erstwhile State of
Patiala and east Punjab States Union ; or

(v) partly as member of the one and partly as a member
of the other ; .

representing any of the territories of the State of Haryana as formed by
section 3 of the Punjab Reorganisation Act, 1966, and who is ordinarily
resident of the said territories ;

(&) has served as Chief Minister, Minister, Speaker,
Minister of State, Deputy Minister, Deputy Speaker,
Chief Parllamcntary Secretary or Parliamentary
Sécretary.] - '

3[(5} #* * * % F ‘-k]
TR * " * * II* | *]

3[7C. . Every person who is entitled to pension under this Act
shall be provided with— :

(a) one free non-transferable pass which shall entitle him
to travel at any time by any public service vehicle of
the Haryana State Transport Undertaking including

_ deluxe coach ;

1. Proviso added by Ha.rydna Act 20 of 1978 w.e.f. 8th April, 1977 and furlher
omitted by Haryana Act 20 of 1986.

2. Inserted by Haryana Act 20 of 1978 w.e.f. 8th April, 1977 and further substituted
by Haryana Act 20 of1986.

3. Inserted by Haryana Act 20 of 1978 w.e.f. 8th April, 1977 and further omitted
by Haryana Act 20 of 1936.

4. Inserted by Haryana Act 31 of 1980 and further omirted by Haryana Act 19 of
1986.

5. Inserted by Haryana Act 5 of 1986,

Free wavelling
acility (o
CErain persons,




Liability to pay
income lax.

Power to make
rules.
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( b) one free non-transferable pass which shall entitle him
to travel at any time within the State of Haryana or the
Union Territory of Delhi or the Union Termitory of
Chandigarh by any public service vehicie of the Pepsu
Road Transport Corporation :

Provided that if the journey is performed by him by an air
conditioned vehicle, he shall pay the difference between the fare of such
vehicle and that of a deluxe vehicle.

Explanation.— For the purposes of clause (b), a journey shall be
deemed to be a journey within the State of Haryana or the Union
Territones of Defhi or Chandigarh, where the place of commencement
of the journey and the destination thereof are situated in such State or
any such Union Ternitory, or the place of commencement is situated in
such State and the destination in any such Union Territory, or the place
of commencement is situated in one such Union Temtory and the
destination in another such Union Territory, notwithstanidng that the
territory of any other State or Union Terrilory intervenes. ]

8. The member's allowances referred to in this Act, shall be
exclusive of the tax payable in respect thereof under any law relating to
incometax for the time being in force, and such tax shall be borne by the
State Govemnment

Explanation.— For the purposes of this section, ![the allowances
received by the Member and the salary and allowances received by him
as a Minister as defined in scction 2 of the Haryana Salaries and
Allowances of Ministers Act, 1970,] during any financial year shail be-
deemed to be his only income for that year.

9. (1) The Speakermay make rules for carrying out the purposes
of this Act.

(2} In particular and without pfejudiée to the generality of
the foregoing power, the Speaker may make rules in tespect of the
foilowing matters, namely :—

{a) any matter which is required b'y this Act to be
prescribed ; .

i. Substituted by Haryana Act 22 of 1976 and shall always be decmed to have
been substituted.
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{b) the rates on and circumstances under which Lravellihg

and halting allowances may be drawn and the

. circumstances under which such allowances may be
withheld ;

(c) the mannerin which distances between any two places
should be calculated for the purposes of travelling
allowance ;

(d) the shortest available route by which a joumey can be
performed ;

fe) the form in which claims may be presented, the method
of secrutiny of claims and the authorities by and the
manner in which such claims may be certified and paid,

{f) provision for residential accommodation of
members ;

(g) provision for travelling passes by Rail or Road
- Transport ; and

Y(gg) the formin which certificates, if any, shall be furnished
by any person for the purpose of claiming any pension
under this Act ;]

(k) any other matter connected with or incidental to matters
aforesaid. :

(3) Untl such rules come into force, all matters of detail not
covered by this Act, shall be governed by the rules hitherto in force for
the payment of allowances to members, so far as they are applicable.

10. If any question arises as to the interpretation of this Act or of
the rules made thereunder, the matter shall be referred to the Speaker
whose decision shall be final.

11. The Punjab Legislative Assembly (Allowances of Members)
- Act, 1942 (Punjab Act 4 of 1942), in its application to the State of
Haryana, is hereby repealed.

I. Inserted by Haryana Act 6 of 1977.

Interpretation.

Repeal.
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PART 1
LEGESUATIVE DEPALIRTMUNT
Notification
The 13th July. 2005

No. Leg. 11/2005.—The following Act of the Legisiawre of the
State of Haryana received the assent of the Governor of _l-{aryana an the
Tth July. 2005. and is hereby published for genzmal imformation :—

HARYANA ACT NO. § OF 2005
TIE HARYANA LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2005
AN
Act
Jurther to amend the Harvana Legislative Assembly (Allowances cited
Peusion of Mewmbers) Act, 1975,

Br: it enacted by the Legislature of the State of Haryana n the Fifty-sixth
Year of the Republic of India as follows :—

1.

This Act may be catled the [aryana Legislative Assembly (Allowances
and Pension of Members) Amendment Act, 2005.

2. Aflter Section 3C o the Haryana Lepislative Assembly (Allowances
and Pension of Members) Act, 1975, the fallowing section shall be inserted,
namely —

“3D. Secretarial allowance.—A member shall be entitled to
secretarial allowance at the rate of Rs. 5 000Y- per mensem
which the Haryana Vidhan Sabha Secretuiat may pay to the
person ta be notilied by the member to thy Secretaring (o work
as his Sceretary

Provided that the person so notified by the

member shall render assistance to the member at his pleasure

Provided further that ne member who has been holding

office of Chict Minister/Deputy Chief Minister/Minister/Deputy

Miniteter/Srnpolor /Mg Qoealondr i D g L
n R T S S R A B v N - S S T T

Sceretary/Parliamentary Secretary and retains Special Assistant
(Personal) shall draw such allowance.™. |

- ";?
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Jooohy The Tharyana Pegistative Assembly (Aliowances and Pension of
Members) Amendment Ordinance, 2005 (Haryan Ordinance No. 3 of 2005), s

hereby repealed,

(2) Notwithstanding such repeal. anything done or any action taken
under the principal Act, as amended by the said Ordinance. shall be decmed to

have been done or taken under the principal Act, as amended by this Act.

R. 5. MADAN,

Secrclary to Government [Harvana,

Legislative Department.
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DFARYANA GOYVERMNMENT
LEGISLATIVE DEPARTTMENT
Motificaliun
The L3th Janoary, 2006
No. Leg. 2/2006.—The following Act of the Legislature of the
State of Haryana received the assent of the Governor of Taryana on the
b January, 2000, and is hereby pubhshed Tor general information -
HARYANA ACT NO. 2 OF 2006
THE HARYANA LEGISUATIVE ASSEMBLY (ALLOWANCES AND
PENSION QF BEMBERS) SECONTD AMIENDMIENT ACT, 2005
AN
ACT
Swviher to amend the Harvena  Legislative Assembly
Pension of  Members) Act, T975.

{Allowances and

Be il enactled by the Legislature of the State of Haryana in the Fifly-sixth
Year of the Republic of India as follows -

1. This Actmay be calicd the Haryana Legslative Assembly (Aliowances

and Pension of Members)y Sccond Amendment Act, 2003.
2o In sub-section (1) ol seetion 4 ol the Harvana Legislaiire Assembly
tAllowances and Pension of Mestiber<) Act, 1975 thereinalier callood the prineipal
Act), for the wovds “cleven thousand rupees™, the wards “veelve thousand
mpees”™ shnll be substituted.

3. In sub-ciause (1) of clawse (O af sub-section (1) of section 3 of” the
principal Act. for the words “rupees hive hundired”, the waords Vsix hundred
rupees” shall be substituled.

. For sub-section () of section TA of ahe privcipal Al the Tollowing
sub-section shall be substituled, nwnely (—

") Lvery person shall be paid 2 pension of  three theusand mpees
per mensem who has served as o member for a period ant
cxcecding five years ¢

Provided that where any persnn las served 28 2 member Tor
a periad exceeding five vears, he shall be paid an sdditional
pensisi of st hundeed vupees per measem for every year in
excess of five years.”.

CuoSOKOTTA,

Joint Secretary to Government, [laryana,

Legislative Department,

3.

Short tide

Amendment of
section 4 of
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FAIUE T
BARYANA GOVERNGIENT
LEGISLATIVE DUPARTMENT
Motificalion
The t7th Febroary, 20006

No, Leg. 14/20006.—The following Act of the Legislature of the
State of Haryana received the assent of the Governor of Haryana on the
o 10h Pebruary, 2000, and is hereby published [or general wformation :—

HARYANA ACT NQ, 13 OF 2006
, THE HARYANA LEGISLATIVE ASSEMBLY (ALLCVANCES AND
: PENSIGN OF MEMBERS) AMEINDMENT ACT, 2006
AN
ACT
fuitlicr (o amicd the Haivana Legislative Asserbly
{Alowances and Pension of Members) Act, 1675,
ie it enacted by the Legislature of the Siate of Huryana in the Filty-sixth
Year ol the Repubiic of [ndw as lollows 1 —
Lo This Act may be called the Haryana Legislative Assembly (Allowances  Shon ritle.

and Peosion of Members) Amcendinent Act, 2006,

2. In clause () ol sub-section (1) of section 7 of the Haryana Legislative Amendment of

© Assembly (Allowances and Pension of Members) Act, 1975, [cr the words Yong  section 7 of
; Haryana Act 2

; hac and wenty-live thousand rupees”, the words “'wo lan rupges™ shall be of 1975

Posubstited.

R. 5 MAIDAN,
Seoretary o Goversirent, Flaryana,

Legislative Department.

406]15—L.R.—H.G.I>., Chd.
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PART
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PEGEELATEY L DEVART ML

Natification

The sth November, 2000

No, Leg, 342006 —The following Act of the Legisloture of the State

Harvany received the assent of the Governor of Haryans on the
Hea Cetaber, 20000 and s heveby published for ecocral infocmation (-

HARYANA AUT HOL 30 O 2400
{0 THEHARYANA LEGISLATIVE ASSEMBLY (ALLOWANCES AND
3 PERSIOGN OF MiMBUERS) SECOND AMINDMENT ALCT, 2800,
An
.: ACY
fartber o amend the Hervane Logistaroee Assenthly (AN oanees and a
i Prnsiost af Meoners) Aes, 175,
' Be it enacted by the Legistatare of the Stote o tHaryana in the
sooifneseventd Year of the Republic of India as follows i~
L Aty be cxlled the Harvana Tegidlative Assemiv'y (Allowances Shor e
. Ao of Mombers) Second Amendnient Act, 20060
2o Porsubsection ) of section 7A of e Theyana Depasintive Asseiebl Anguitpear af
: nees and Penston of Menthers) Act 1975 e dollowimg sabi-sechion shadi sectiun TA ol
' . . i Harypia Aci 2
AL s .L;!a.d. nameiy:--- of 1975,

SOLy BEvery person shall be pasd & pension of
FRPCES NOr Mensem

five dousind
i he has served as a membor dor o peresd not
exceeding fve years and an additionad pension of sis handred ropees
per mensem for every acditional yenr exceeding a perisd of {ive
:.’(:fl.".‘; :

Provided that family penswon shall he admissible and shall be
deemed to be adrernissivle with effeer from 1 3th Januwry, 2006, as may
be prescribed 1o surviving spouse and after his or her death o the
chitdren (upta the nge al cighleen years) of memibers who bad been
drawing pension under the Acl.””

M. o SULLAR,
Secreiary (o Goverarient, Haryang,
fegisiative Deparmment,

AASG—- N —H.G P U,
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PART -
HARVANA GOVERNMENT
LEGISLATIVE DEPARTMENT

Neotification

- The Gth April, 2007

No. Leg. 11/2007.—The following Act of the Legistature of the S:ate of
Haryana receivesd the assent of the Governor of Haryana on the 2nd April. 2007,
and is hereby published for generaf information :—

HARYANA ACT NO. 10 OF 2007

THE HARVYANA LEGISLATIVE ASSEMRLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2007

An
ACT

Susther to amand the farvana Legislative Assembly {Allowances and
Pension of Members) Act, 1975,

Be it enacied by the Legislalure of the State of ]lal)an.\ in the
Fifty-cighth Year of the Republic of India as follows :—

L. (f) This Act may be called the Haryana Legislative Assembly
{Allowances and Fension of Members) Amendment Act, 2007.

{3) It shall come into Jorce on such date as the State Goverpmeni may,
by notification in the Official Gazette, appoint.

2. lnsub-scetion (1-A) of sectian 7A of the Haryana Legisiarive Asserably
(Allowances and Pension of Members) Act, 1973, the sign and words . or any
other law for the time being in force™ existing at the end shall be omitied

M. 8. SULLAR,

Seeretary 10 Government, Haryana,
Legislative Department.

Short title znd
commencement,

Amendment of
section 7A of
Haryana Arel 2
of 1975,
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PART 1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 13th September, 2012

No. Leg. 24/2012.—The following Act of the Leglslature of the State
of Haryana received the assent of the Governor of Haryana on the

12th September, 2012, and is hereby published for general information:—
HARYANA ACT NO. 19 OF 2012

THE HARYANA LEGISLATIVE ASSEMBLY
(SALARY ALLOWANCES AND PENSION OF MEMBERS)
AMENDMENT ACT, 2012
AN
Act
further to amend the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975.
BE it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows : —
1.  This Act may be called the Haryana Legislative Assembly (Salary, Shor title.
Allowances and Pension of Members) Amendment Act, 2012.
2. IntheHaryana Legislative Assembly (Salary, Allowances and Pension Amendment of
of Members) Act, 1975 (hereinafter called the principal Act), in section 7,— i;::r‘;;:a" A‘::ft 5
(D insub-clause (i) of clause (b) of sub-section (1), after the words ¢ 1975
“*deluxe coach”, the words “and air-conditioned coach” shall be
added;
(I) in sub-clause (ii) of clause (b), for the sign
end, the sign *.” shall be substituted; and
() proviso to clause (b) of sub-section (1) shall be omitted.
3. In the principal Act, in section 7C,— Amendment of
(i) in clause (a), after the words “deluxe coach”, the words “and section 7C of
air-conditioned coach”-shall be added; :lfarly;:; Act 2
(ii) in clause (b), for the sign “:” existing at the end, the sign “.”
shall be substm}ted and

(ili) proviso to clause (b) of sub-section (1) shall be omitted.

6,9

:” existing at the

MANIIT SINGH,
Secretary to Government, Haryana,
Law and Legislative Department.

50339—L.R.—H.G.P., Chd.
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Short title.

Amendment of

section 2A of

l-gryana Act 2 of
5.

Amendment of
section 3A of
Haryana Act 2 of
1975.

Amendment of
section 3C of
Haryana Act 2 of
1975.

Amendment of
section 4 of
Haryana Act 2 of
1975.

Amendment of
section 6 of
Haryana Act 2 of
1975.

HARYANA GOVERNMENT
LAWAND LEGISLATIVE DEPARTMENT
Notification
The 1st October, 2013

No. Leg. 23/2013.— The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 26th September,
2013, and is hereby published for general information:—

HARYANA ACT NO. 20 OF 2013
THE HARYANA LEGISLATIVE ASSEMBLY (SALARY,
ALLOWANCES AND PENéION OF MEMBERS)
AMENDMENT ACT, 2013
AN
ACT
further to amend the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Act, 1975.
Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth
Year of the Republic of India as follows :—

1. This Act may be called the Haryana Legislative. Assembly (Salary,
Allowances and Pension of Members) Amendment Act, 2013.

2. Insection 2A of the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975 (hereinafter cailed the principal Act), for the
words “twenty thousand rupees”, words “thirty thousand rupeés” shall be
substituted.

_ 3. 1In section 3A of the principal Act, for the words “twenty thousand
rupees”, words “thirty thousand rupees” shall be substituted.

4. Insection 3C of the principal Act, for the words “five thousand rupees”,
words “ten thousand rupees” shall be substituted.

5. Insub-section (1) of section 4 of the principal Act, for the words “forty
thousand rupees”, words “fifty thousand rupees” shall be substituted.

6. Insub-section (3) of section 6 of the principal Act, for the words “rupees
ten thousand”, words “fifteen thousand rupees” shall be substituted.
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7. In sub-section (1) of section 7A of the principal Act, for the words Amendment of
section 7 of
Haryana Act 2 of
words “one thousand rupees”, words “one thousand and five hundred rupees™ 1975.

shall be substituted.

"seven thousand five hundred rupees”. words “ten thousand rupees” and for the

RAIRAHUL GARG,
Secretary to Government, Haryana,
Law and Legislative Department.

>
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PARTI
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 14th June, 2017

No. Leg. 23/2017.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 31st May, 2017 and is hereby published
for general information:-

HARYANA ACT NO. 23 OF 2017

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2017

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows:-
1. (1)  This Act may be called the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Amendment Act, 2017.

(2) It shall be deemed to have come into force with effect from the 1st April, 2016.
2. In sub-section (1) of section 4 of the Haryana Legislative Assembly (Salary, Allowances

and Pension of Members) Act, 1975, for the words “fifty thousand rupees”, the words
“sixty thousand rupees” shall be substituted.

KULDIP JAIN,
Secretary to Government, Haryana,
Law and Legislative Department.

55419—L.R.—H.G.P., Chd.

Short title and
commencement.

Amendment of
section 4 of
Haryana Act 2 of
1975.
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PART —I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The4hApril, 2018

No. Leg. 12/2018.— The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 27th March, 2018
and is hereby published for genera information :-

HARYANA ACT NO.90F 2018

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY,
ALLOWANCESAND PENSION OF MEMBERYS)
AMENDMENT ACT, 2018

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth
Year of the Republic of Indiaasfollows:-

1 ThisAct may becdled theHaryanal egidativeAssembly (Sadary, Allowances
and Pension of Members) Amendment Act, 2018.

2. In section 2 of the Haryana L egislative Assembly (Salary, Allowances and
Pension of Members) Act, 1975 (hereinafter called the principal Act),-

(i) Inclause(g), theword“and” existing at the end, shall be omitted; and

(i) After clause (g), the following clause shall be inserted, namely:-
‘(gg) “Schedule” means a Schedule appended to thisAct;’.

3. In section 7A of the principal Act,-

(i) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1)(a)Pension of every person, who on the date of the commencement
of thisamending Act, isapensioner under the parent Act or would
have been a pensioner but for the application of sub-section (2) of
thissection, shall be, consolidated by merging pension, additional
pension, dearness pension and dearness relief@ 245% as on
1st January, 2016, and rounded off to the nearest multiple of 100.
Out of this consolidated amount-

Short title.

Amendment of
Section 2 of
Haryana Act 2
of 1975.

Amendment of
Section 7A of
Haryana Act 2
of 1975.
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Amendment of
section 7C of
Haryana Act 2
of 1975.

4,

(i) the first fifty thousand rupees shall be treated as revised
pension for the first term;

(i) for the period exceeding 1st term, two thousand rupees for
each year or part thereof shall be added in the pension of first
term, the resultant figure shall be treated as revised
pension from the 1st January, 2016;

(iii) theremaining amount shall betreated asdearnessrdlief (fixed),
as per the Tablein the Schedule A;

(b) Such person shall be entitled to draw either-
(i) dearnessrelief (fixed); or
(i) dearness relief at prevailing rate prescribed for post 2016
pensioners of State Government,

whichever ismore;

(¢) apersonwho completes hisfirst term after the 1st January, 2016
and becomes eligible to draw pension, shall be entitled to a
pension of fifty thousand rupees per month even if the period of
the first membership falls less than the term of five years. The
dearness relief on pension to such person shall be admissible
equal to the rate admissible to post 2016 pensioners of State
Government.

Note- For any additional period exceeding the first term,
pension @ two thousand rupees per month for each year or part
thereof shall be added in the pension of first term, asper the Table
inthe Schedule B:

Provided that the family pension shall be admissible, as may
be prescribed, to the surviving spouse and after his or her death
to the eligible children (upto the age of eighteen years) of
deceased member, who had been drawing pension under this
Act.

Explanation.- “Post 2016 pensioners’ means a person who retired from
Government service on or after the 1st January, 2016 and is
drawing monthly pension from the State Government.”;

(i) sub-section (1AA) shall be omitted.
Insection 7 C of the principal Act,-

(i) in Explanation to clause (b), for the sign “.” existing at the end, the
sign”;” shall be substituted; and
(i) after Explanation, thefollowing clause shall be added, namely:-
“(c) railway coupons of such an amount not exceeding ten thousand
rupees per month that would make the sum of monthly pension,

dearness relief and the said amount equal to one lakh rupees for
journey by himself or hisfamily membersanywherein India.”.
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[See Section 7-A(1) (a) (iii)]

Schedule' A

For Pensionerswho have already completed oneterm before 1st January, 2016

S.  Length of Revised Pension to be Total of Dearness Relief Existing/Pre-
No. membership  pension of added @2000/- revised (Fixed)(i.e. revised emoluments
first term for each year Pension Existing rounded to nearest
w.ef. or part thereof w.ef. emoluments of 100 (Pension +
01.01.2016  for the period 01.01.2016 pension minus Additional Pension
subsequent to revised pension)  +Dearness Pension
first term + Dearness Relief
as on 1-1-2016
1 1st term 50000 0 50000 1800 51800
2 1st+ 1 Year 50000 2000 52000 7500 59500
3 1st + 2 Year 50000 4000 54000 13300 67300
4 1st + 3 Year 50000 6000 56000 19000 75000
5 1st + 4 Year 50000 8000 58000 24800 82800
6 1st +5 Year 50000 10000 60000 30600 90600
7 1st + 6 Year 50000 12000 62000 36300 98300
8 1st + 7 Year 50000 14000 64000 42100 106100
9 1st + 8 Year 50000 16000 66000 47900 113900
10 1st + 9 Year 50000 18000 68000 53600 121600
11 1st + 10 Year 50000 20000 70000 59400 129400
12 1st + 11 Year 50000 22000 72000 65100 137100
13 1st + 12 Year 50000 24000 74000 70900 144900
14 1st + 13 Year 50000 26000 76000 76700 152700
15 1st + 14 Year 50000 28000 78000 82400 160400
16 1st + 15 Year 50000 30000 80000 88200 168200
17 1st + 16 Year 50000 32000 82000 94000 176000
18 1st + 17 Year 50000 34000 84000 99700 183700
19 1st+ 18 Year 50000 36000 86000 105500 191500
20 1st+ 19 Year 50000 38000 88000 111200 199200
21 1st + 20 Year 50000 40000 90000 117000 207000
22 1st + 21 Year 50000 42000 92000 122800 214800
23 1st + 22 Year 50000 44000 94000 128500 222500
24 1st + 23 Year 50000 46000 96000 134300 230300
25 1st + 24 Year 50000 48000 98000 140100 238100
26 1st + 25 Year 50000 50000 100000 145800 245800
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Schedule‘B’
[SeeSection 7-A (1) (©)]
For Pensionerswho completesfirst term after 1st January, 2016
S. Length of Revised Pension to be added Total Dearness Relief at the
No. membership Pension @ 2000/-for each year Pension rate(s) prescribed from
interms or part thereof for the timeto time for State
period subsequent to Govt. post-2016
first term Pensioners
1 1st term 50000 0 50000 01.01.2016= @ 0%
2 1st + 1 Year 50000 2000 52000 01.07.2016 = @ 2%
3 1st + 2 Year 50000 4000 54000 01.01.2017 = @ 3%
4 1st + 3 Year 50000 6000 56000 01.07.2017 = @ 5%
5 1st + 4 Year 50000 8000 58000
6 1st + 5 Year 50000 10000 60000
7 1st + 6 Year 50000 12000 62000
8 1st + 7 Year 50000 14000 64000
9 1st + 8 Year 50000 16000 66000
10 1st + 9 Year 50000 18000 68000
11 1st+ 10 Year 50000 20000 70000
12 1st+ 11 Year 50000 22000 72000
13 1st+12Year 50000 24000 74000
14 1st+ 13 Year 50000 26000 76000
15 1st+14 Year 50000 28000 78000
16 1st+ 15 Year 50000 30000 80000
17  1st+ 16 Year 50000 32000 82000
18  1st+17 Year 50000 34000 84000
19  1st+18Year 50000 36000 86000
20  1st+19Year 50000 38000 88000
21 1st+20 Year 50000 40000 90000
22 1st+21 Year 50000 42000 92000
23 1st+22 Year 50000 44000 94000
24 1st+ 23 Year 50000 46000 96000
25  1st+24Year 50000 48000 98000
26 1st+25Year 50000 50000 100000
KULDIP JAIN,

Secretary to Government Haryana,
Law and Legislative Department.

56162—L.R.—H.G.P., Chd.
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PARTI
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 21st January, 2019

No. Leg.4/2019.— The following Act of the Legislature of the State of Haryana received the
assent of the Governor of Haryana on the 16th January, 2019 and is hereby published for general
information:-

HARYANA ACT NO. 4 OF 2019

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND PENSION
OF MEMBERS) SECOND AMENDMENT ACT, 2018

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and Pension
of Members) Second Amendment Act, 2018.

2. After clause (c¢) of section 2 of Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Act, 1975 (hereinafter called the principal Act), the following clause shall be
inserted and shall be deemed to have been inserted with effect from the 14th June, 2016 namely:-

‘(cc) “Government Chief Whip” means that member who is Chief Whip for the time
being in the Assembly of the party in Government having the greatest numerical
strength in the Assembly;’

3. After section 4 of the principal Act, the following section shall be inserted and shall be
deemed to have been inserted with effect from the 14th June, 2016, namely:-

“4A. Special provisions regarding Government Chief Whip.- (1) The Government
Chief Whip shall be entitled without payment of rent to the use of a furnished residence at
the headquarter of the State Government throughout his termof office and no charge shall
fall on him personally in respect of the maintenance of such residence or in lieu of such
residence shall be entitled to be paid such allowance not exceeding five thousand rupees
per mensem as the State Government may determine.

(2)  He shall also be entitled to a conveyance allowance at the rate of ten thousand
rupees per mensum per car or in lieu thereof, two State cars, the expenses on the
maintenance and propulsion of which shall be borne by the State Government subject to
such restrictions, as may be imposed by the State Government, from time to time, for the
use of State cars by the Ministers:

Provided that the maintenance and propulsion expenses of the State cars in useby
him shall not be subject to the limit of ten thousand rupees per mensem.

(3)  He shall further be provided with the following staff, namely:-
(1) One Private Secretary;
(i)  One Assistant;
(iii)  Two Drivers;
(iv)  Four Personal Security Officers; and

(v)  Two Peons.

Short title.

Amendment of
section 2 of
Haryana Act 2
of 1975.

Insertion of
section 4A in
Haryana Act 2
of 1975.
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Explanation .- If any doubt arises as to which is or was at any material time the
party in the Government having the greatest numerical strength in
the Assembly or as to who is or was at any material time the
Government Chief Whip in that Assembly of such a party, the
question shall be decided by the Speaker and his decision in writing
shall be final and conclusive.”.

MEENAKSHI I. MEHTA,
Secretary to Government Haryana,
Law and Legislative Department.

8529—L.R—H.G.P., Pkl.
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HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 13th March, 2019

No. Leg.15/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 8th March, 2019 and is hereby published for general
information:-

HARYANA ACT NO. 15 OF 2019

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and Shorttitle.
Pension of Members) Amendment Act, 2019.

2. For clauses (a) and (b) of section 7C of the Haryana Legislative Assembly (Salary, Amendmentof
Allowances and Pension of Members) Act, 1975, the following clauses shall be substituted, E’:tl‘;ﬁ:ié’é of
namely:- 19?5].
“(a) one free non-transferable pass which shall entitle him to travel at any time by any
public service vehicle of the State Transport Department including deluxe coach,
air-conditioned coach and volvo buses;
(b)  a facility, on attaining the age of sixty years or more, to take with him a person as
an attendant for free journey in any public service vehicle of the State Transport
Department including volvo buses etc.”.

MEENAKSHI I. MEHTA,
Secretary to Government Haryana,
Law and Legislative Department.

56952—L.R.—H.G.P., Chd.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 6th April, 2022

No. Leg. 12/2022.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 30th March, 2022 and is hereby published for
general information:—

HARYANA ACT NO. 12 OF 2022
THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2022
AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of
Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third
Year of the Republic of India as follows:—
1. (1)  This Act may be called the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Amendment Act, 2022.
(2) It shall come into force with effect from the 1st April, 2022.
2. In sub-section (2) of section 3 of the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975,-

) in clause (a), for the word “ninety”, the words and sign “seventy-five” shall be
substituted;

(i)  in clause (b), for the word “ninety”, the words and sign “seventy-five” shall be
substituted;

(iii)  for the sign “:”, the sign “.” shall be substituted; and

(iv)  the existing proviso shall be omitted.

BIMLESH TANWAR,
Administrative Secretary to Government,
Haryana, Law and Legislative Department.

9552—L.R—H.G.P., Pkl.

Short title and
commencement.

Amendment of
section 3 of
Haryana Act 2
of 1975.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 18th January, 2023

No. Leg. 2/2023.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16™ January, 2023 and is hereby published for
general information: -

HARYANA ACT NO. 2 OF 2023

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND
PENSION OF MEMBERS) SECOND AMENDMENT ACT, 2022

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of
Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Second Amendment Act, 2022.

2. In section 3D of the Haryana Legislative Assembly (Salary, Allowances and Pension of
Members) Act, 1975 (hereinafter called the principal Act), for the words “fifteen thousand
rupees”’, the words “twenty thousand rupees” shall be substituted.

3. After section 3D of the principal Act, the following section shall be inserted, namely:-

“3E. Driver allowance.- A member shall be entitled to driver allowance at the rate
of twenty thousand rupees per month which the Haryana Vidhan Sabha Secretariat may
directly credit to the account of person to be notified by the member to the Secretariat to
work as his Driver:

Provided that the person so notified by the member shall continue to render
assistance to the member at his pleasure.”.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT,
HARYANA, LAW AND LEGISLATIVE DEPARTMENT.

10136—L.R.—H.G.P., Pkl.

Short title.

Amendment of
section 3D of
Haryana Act 2

of 1975.

Insertion of
section 3E in
Haryana Act 2

of 1975.



HARYANA GOVT. GAZ. (EXTRA), SEPT. 12, 2025 (BHDR. 21, 1947 SAKA) 139

PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 12th September, 2025

No. Leg. 19/2025.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 9th September, 2025 and is hereby published for
general information:-

HARYANA ACT NO. 18 OF 2025

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT ACT, 2025

AN
ACT

further to amend the Haryana Legislative Assembly (Salary, Allowances and Pension of
Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventy-sixth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and Shorttitle.
Pension of Members) Amendment Act, 2025.

2. For clause (c) of section 7C of the Haryana Legislative Assembly (Salary, Allowances and ~Amendment of
Pension of Members) Act, 1975, the following clause shall be substituted, namely:- section 7C of
Haryana Act 2

“(c) special travelling allowance of such an amount not exceeding ten thousand rupees per ¢ 1975
month for journey by himself or his family members anywhere in India.”.

RITU GARG,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

12103—L.R.—H.G.P., Pkl.
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